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(b) if to . the facu  and rettoas ’ WiH the Miotttcr of FINANCE b« 
therefor; pletfed to t l t l t :

(c) whether H U •  ftc t th tt tuch ■ 
'reduction it imposed ftfter iavokiof 
provtaioni of Esieoti«l Servtcet MitoieoMoe 
Act when there Is Labour Oflker to look 
after the interetts of the Laboor; and

<d) if lo. the actioo taieo to remedy 
the lituatton 7

THE MiNISTEK OF STATE IN THE 
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and (bK 
Coosequeot upon (he roodero^tioo of the 
Mill, a StuJy Team wai appointed for job 
evaluitioo, fiicatioo oormt aod formala- 
tion of ao incentive icheme io ttie 
modcToised Mill. Its recocDmcadatiooa
could not be impletDCDted in (be absenoe of 
settlement betwe<o the Maoosem ent and

‘ Workers' Union. As the old nonm  could 
not be justified in the modernised mill, the 
earlier agreement felaiinc to tooeotivc 
scheme was withdrawn in Aufust. IW5. 
This his resulted in the reduction of the 
pay-pick:ts of the employees of tbc Mill.

(c) The reduction was due lo not
signing of an agreement by the Uaioo after 
modernisation of (he Mill based on the 
recommendations of Expe/t Cocnmittee 
Report. Essential Services Msintenaooe
Act w u  invoked in June 15 to maioiain 
discipline in the organisation and also to 
counteract the strike notice given by the 
Union. The incentive scheme was with* 
drawn from August 85. At present there 
is DO Labour Officer (here and one if 
expected to be posted shonly.

(d) Attempts are still continuing to 
implement the recommendations of the 
Expert Committee Report by stgnhig an 
agreement urith the Union. The Unkm 
earlier moved for a conciliation settlement 
with AsslsMnt Labour Commissiooer 
Bhopal aod Reginal Labour Commisaiooer 
Jabalpur. This failed and the*matter wai 
referied for adjudication by the Ministry of 
Labour to the Central Oovernment 
Industrial Tribunal Jabalpur and this is 
pend'mg decision.

Dlslnvcstraeat of Promoter*! Slake la 
Canpaolef

4110. SHRI LAKSHMAN MALLICIC ; 
.SHRJ H J .  PAUL ;

(a) whether Unioo Government have 
made disinvestment of promoters stake in 
companies more flexible for the propose of 
the enlistment on stock exchaoie; and

(b) if to. the details regarding the 
guidcUoes lasued b  Ibis rtgard 7

*

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
According to (he Listing Guidelines dated 
the 2nd November. 1982, the aguuy holding 
by (he promoters above the permi«ible 
level in certaia oompanies srill have to be 
divested by an offer for sale to the general 
public wiihin a period of three years from 
the dste of oommcrcial pfoJoction of the 
project. Government have recently revised 
these guideitois to provide that in casea 
where the required amount of dUinvestment 
of iharts by the promoters group b  of the' 
face value of not more than Rs S crores 
the disinvestment need not necesaarily be 
through a public iasue. Such disinvestment 
can be made either fbroogh an ofTer/sale to 
the public financial/investment institutioos 
or by way o f an offer for «ale on r%his 
basis to the existing shareholders excloding 
the promoters* group, provided Che company 
has atleast 10 public shareholders for every 
Rs. I lakb of share capital before 
disinvcatmttit.

Peasleas to Haadlcapped

4111. CH. RAM PARKa SH : Will the 
Minister of WELFARE be pleased to 
su te  :*

(a) whether Oovefnoiaot have « propo-
sal under cooaltoatioa to giw peaakm to 
handicapped persoos in ibe oowatry; aod

(b) if to, the amount being gives to 
States for thb purpoae. Siaie-wHe 7

THE DEPUTY MINISTER IN THE 
MINISTRY OP WELFARE (SHRI 
OIRIDHAR GOMANOO) ; (a) No, Sir. 
However, pmctkally all the State Oover»> 
ments are giving Pensions to the Handi-
capped persons lo rfoe comttry.

(b) Does BOt griM.




